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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.  879 OF 2022 

 

IN THE MATTER OF: 

GAURI MAULEKHI                               …APPLICANT 

VERSUS 

 

UNION OF INDIA & ORS.                                    …RESPONDENTS 

 

REPLY BY THE APPLICANT TO THE ADDITIONAL 

AFFIDAVIT DATED 13.02.2024 FILED BY RESPONDENT NO. 1. 

1. The Applicant has approached this Hon’ble Tribunal vide the above-

captioned Application seeking the inclusion of slaughterhouses and meat, 

poultry and fish processing units in India, within the ambit of the 

Environmental Impact Assessment Notification, 2006 [EIA Notification] 

and subjecting them to the process of granting an Environmental 

Clearance [EC] before starting operations, as they are highly polluting 

projects/ activities and have been classified as a red category industry. The 

contents of the Original Application and consequent pleadings may be 

read as part of this Reply and are not being repeated herein for the sake of 

brevity.  

 

2. The contents of the Additional Affidavit filed by the Respondent No.1 i.e. 

Ministry of Environment, Forest and Climate Change, to the extent they 

are inconsistent with the submissions hereinafter made in this Reply, are 

incorrect and are denied.  
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PRELIMINARY OBJECTIONS/ SUBMISSIONS: 

3. That before replying to the specific averments and contentions of the 

Respondent No.1 made in the Affidavit, the Applicant prays leave of this 

Hon’ble Tribunal to submit certain preliminary objections/ submissions 

which are necessary for the just adjudication and disposal of the present 

application: 

Directions issued by this Hon’ble Tribunal vide Order dated 

03.05.2023 

A. It is a matter of record that vide Order dated 03.05.2023, this Hon’ble 

Tribunal had been pleased to direct the Respondent No.1 to take a decision 

regarding the inclusion of slaughterhouses under the ambit of the EIA 

Notification, while considering the recommendations of the Expert 

Committee headed by Dr. S.R.Wate, constituted by the Respondent No.1 

itself as reflected in Minutes dated 02.05.2017. The Respondent No.1, 

while finalizing such decision, had been directed to consider the viewpoint 

of all interested stakeholders within 2 weeks. The Hon’ble Tribunal had 

further directed that if no decision is taken within 2 months by Respondent 

No.1, then all large slaughterhouses would automatically be required to 

undergo EC from 01.08.2023. It had been further been directed that no new 

large slaughterhouses would be permitted to be established/ expanded 

without EIA as per procedure applicable to B category projects in terms of 

the EIA Notification.  

Mandate of the Working Group and terms of reference 

B. It is a matter of record that in compliance of the Order dated 03.05.2023, 

the Respondent No.1 constituted a Working Group vide Order dated 
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07.08.2023 with eight members/ representatives from MOEFCC, NEERI, 

CPCB, CFTRI, Ministry of Fisheries, Animal Husbandry and Dairying and 

State PCB’s etc. The terms of the reference was in tune with directions of 

this Hon’ble Court given on 03.05.2023 and encapsulated as follows: 

• Examination/ consideration  of the recommendations of the Expert 

Committee headed by Dr. S.R.Wate as reflected in Minutes dated 

02.05.2017; and 

• Examination of representations received from stakeholders in 

pursuance of Order dated 03.05.2023 passed by this Hon’ble 

Tribunal; and 

• Examination of relevant technical documents pertaining to 

slaughterhouses and meat processing units. 

Working Group Minutes of meetings dated 21.08.2023, 30.08.2023, 

18.09.2023, 06.10.2023 and 03.11.2023 

C. The Working Group thereafter conducted meetings on 21.08.2023, 

30.08.2023, 18.09.2023, 06.10.2023 and 03.11.2023. The perusal of the 

Minutes of the aforesaid meetings [Pg.632-642] discloses however that the 

diktat of Order dated 03.05.2023 and consequently the terms of the 

reference have not been complied with. The Minutes disclose the same 

skewed and arbitrary stance taken by the Respondent No.1 in its Reply 

Affidavit dated 21.03.2023 [Pg.502-506], which has already been rejected 

by this Hon’ble Tribunal vide Order dated 03.05.2023. 

D. The Minutes of the meetings dated 21.08.2023, 30.08.2023, 18.09.2023, 

06.10.2023 and 03.11.2023 are cursory, brief, without relevant detailed  

3
729 



and scientific discussions, and further are all unsigned and bear no 

reference numbers. 

E. There is not even a single reference to the recommendations of the Expert 

Committee headed by Dr. S.R.Wate and Minutes dated 02.05.2017 in all 

five Minutes of the meeting conducted by the Working Group.  

F. There is no discussion/ consideration/ counter/ review as to the 

recommendations and detailed reasoning of the Expert Committee stated 

in the Minutes dated 02.05.2017. 

G. The Minutes of the meetings dated 30.08.2023 reflect that only two 

representations received from stakeholders in pursuance of Order dated 

03.05.2023 have been examined and their views recorded. The two 

stakeholders which presented their identical views/ representations are ‘All 

India Buffalo & Sheep Meat Exporters Association’ (AIMLEA) and ‘All 

India Jamiatul Qureshi Action Committee’, It is submitted that their 

submissions are identical to the stance of the Respondent No.1 in stating 

that the existing statutory requirements, monitoring and enforcement 

mechanisms qua slaughterhouses are adequate for keeping in check the 

environmental pollution caused by the slaughter industry.  

H. It is pointed out that the final Report of the Working Group [Pg.643-722] 

records receipt of ‘eight representations from various interested 

stakeholders which inter-alia include representations from academic 

institution, farmers and exports association etc.’ [Pg. 648] subsequent to 

the Order dated 03.05.2023.  

I. However, the Minutes only record the submissions of two interested 

stakeholders, whose views are identical to the stance of the Respondent 

No.1. It is submitted that the representations of ‘All India Buffalo & Sheep 
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Meat Exporters Association’ (AIMLEA) and ‘All India Jamiatul Quresh 

Action Committee’ are self-serving as these entities carry out/ are 

connected to the trade/ export of meat vide slaughterhouses. The 

representations/ submissions of the other six interested stakeholders do not 

find a single mention throughout the Minutes of the meetings dated 

21.08.2023, 30.08.2023, 18.09.2023, 06.10.2023 and 03.11.2023. 

J. It is pertinent to mention that the aforementioned stakeholder i.e. ‘All India 

Jamiatul Quresh Action Committee’ had earlier moved an impleadment 

application [I.A.38/2023] which had been dismissed vide Order dated 

03.05.2023 by this Hon’ble Tribunal vide the remark “Since stand in the 

IA does not obviate need for environmental regulation of polluting 

activities, the same is dismissed.” Further, in para 3 of its Application, the 

‘All India Jamiatul Quresh Action Committee’ had stated that they are 

putting forth the stance of ‘farmers, butchers, cattle, poultry, goat and fish 

traders, veterinarians, partners of chain of poultry production, 

slaughterhouse workers and others’. It is clear that the said stakeholder is 

only seeking to enforce their motivated stance towards unimpeded trade/ 

export of meat through slaughterhouses etc. and has no interest/ stake in a 

pollution free environment in India. 

K. The Minutes of the meeting dated 18.09.2023 [Pg.636] showcase the 

submissions/ opinions of the representatives from CPCB and the State 

PCB’s. The CPCB representative has opined ‘based on the examination of 

the data available with CPCB of the slaughterhouses since 1989 to 2023, 

it suggests that there has been a decrease of almost one fourth the number 

of operating slaughter houses. Further, this has only occurred due to 

stringent regulations already in place’. It is submitted that no such data/ 

document is on record or even annexed with the Report of the Working 

5
731 



Group. Further, it is highlighted that such views/ opinion runs counter to 

its own study conducted in 2017 as shown hereinafter. 

L. As already stated in the Original Application, in 2017, the Respondent No.2 

i.e. CPCB had conducted an in-depth study about the ‘Characterization, 

Waste Management Practices & Best available pollution control 

Technologies in Slaughter Houses’ which culminated in Report titled 

Revised Comprehensive industry document on slaughter houses dated 

23.10.2017. It is the only study undertaken by the Respondent No.2 with 

regards to slaughter houses in India.  

M. Some pertinent excerpts of the study [Annexure A-1, Pg.88] where it has 

been acknowledged by CPCB that there is rampant environmental 

pollution caused by slaughterhouses despite existing legal safeguards, are 

as follows:  

“1.2 MEAT PRODUCTION IN INDIA 

India is second largest exporter of meat product. According to FAOSTAT 

(2010), India is exporting about 14,49,100 tonnes of meat all over the 

world, which amounts to US$1511 million. The annual production of 

buffalo meat alone in India is more than 1.5 million tonnes and accounts 

for about 30% of total meat production. The contribution in the meat 

production by cattle, sheep, goat and poultry is 30%, 5%,10% and 11.5% 

respectively.” [Pg.95] 

“The increase in per capita income and urbanization are fuelling the 

demand for meat and meat products. While the population is expected to 

double in Asia and Africa by the year 2020, the demand for meat and meat 

products is expected to triple…”[Pg.96] 
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“India’s exports are revised to 1.75 million tonnes higher to 1.5 million 

tonnes making it the world leader. Expanding demand from importers, 

primarily in Southeast Asia, the Middle East and Africa have bolstered an 

increase in the number of export orientated slaughterhouses. In India, 

domestic market is also growing with increase in number of fast food 

outlets. But, the meat sector is still one of the poorly organized sectors. 

Though the consumption of meat is on increase, the quality aspects have 

not been adequately addressed so far. [Pg.96] 

…Municipal slaughterhouses are under the control of corporation/ 

municipal authorities and no effort has been made to make meat 

production as an important economic activity. Lack of awareness, poor 

private participation and environmental problems are some of the 

constraints in providing hygienic meat and meat products. [Pg.96] 

The effluents and solid waste generated from slaughterhouse are disposed 

without proper treatment. Solid waste is disposed along with Municipal 

Solid waste in open dumping in most of the cities and towns. [Pg.96] 

 

“2.1. STATUS OF SLAUGHTERHOUSES IN INDIA 

India has more than 1176 slaughterhouses and 75 modern abattoirs as per 

APEDA…..  As most slaughter houses are operated and managed by 

municipalities, investment for improvement of infrastructure for slaughter 

house is difficult. Slaughter houses in rural areas are under the control of 

local bodies like Panchayats. The slaughterhouses maintained by them get 

least priority as they have limited resources for this activity and hence no 

standard practices are followed. Production of meat from these slaughter 

7
733 



houses is consumed by domestic retail market cannot be recognized as 

meat from organized sector” [Pg.99] 

“…Slaughterhouses are being leased, where hygienic meat processing, 

procedure, and environmental related issues are not given adequate 

importance by lease holders.  

Slaughter houses in the country are mostly service oriented units for 

serving the needs of local people. Slaughter houses, besides catering to the 

needs of consumers, serve as source of raw materials for a wide range of 

industries such as tanneries, bone mills, glue manufacturing and livestock 

animal feed processing units. A large number of slaughter houses are very 

old and operate with inadequate basic amenities such as lairage, proper 

flooring and water supply, drainage arrangement and collection and 

disposal of solid waste.” [Pg.100] 

 

“3.2. EFFLUENT GENERATION FROM SLAUGHTER HOUSE 

Typical characteristics of slaughter house waste water includes high 

concentration of BOD, COD and TSS concentrations and treated fully or 

partially in effluent treatment plant depending upon the location, capacity 

and type of slaughterhouses and the treated effluent disposed into sewer 

system.” [Pg.105] 

TABLE 3 TYPICAL CHARACTERISTICS OF SLAUGHTER HOUSE 

WASTEWATER 

S. NO PARAMETER RAW EFFLUENT 

1 Ph 7.6-8.2 
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2 total suspended solids (mg/l) 1500-4500 

3 biochemical oxygen demand (bod) (mg/l) 1200-4000 

4 chemical oxygen demand (cod)(mg/l) 3000-7000 

 

“3.4. ENVIRONMENTAL IMPACTS OF WASTE DISPOSAL  

3.4.1.WATER 

The most significant environmental impact resulting from slaughterhouses 

is the effluent. High water consumption and high BOD, COD and TSS 

concentrations arise during slaughter and carcass dressing. Solids break 

down and releasing colloidal and suspended fats and solids lead to an 

increase in the BOD and COD. Other key contaminants are nitrogen and 

phosphorus from breakdown of proteins, feed residues, and chlorides from 

hides/skins salting. The excessive use of water is an environmental issue in 

itself. Blood has the highest COD strength of any liquid effluent arising 

from animal slaughter houses. The potential contamination of water needs 

to be considered from the process and from all potential sources ranging 

from small leaks to major technical and operational accidents. Municipal 

sewer will be choked or over loaded if wastes from slaughterhouses are 

discharged without basic treatment” [Pg.107] 

3.4.3.SOLID WASTE 

“Solids waste generated from slaughterhouses such as cow dung, intestine, 

solids from effluent treatment plant may be found unscientifically disposed 

of which attract flies, dogs and other vermin, leads to leachates problem, 
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contamination of surface and ground water thus causing public nuisance 

and also accompanied by danger of spreading disease.” 

 

 

 

 

N. That the Report in its Conclusion [Pg.157] recorded that “Most of the 

slaughter houses in the country are very old and still in primitive condition. 

These units operate with inadequate basic amenities such as lairage, 

proper flooring, water supply etc. Further, many slaughter houses are 

much smaller and widely scattered. To equip such units for effective 

processing of waste is a challenge.” 

O. Despite slaughterhouses in India being a highly polluting industry, the 

aforesaid Report published in 2017 has been the only attempt from the 

Respondent No.2 to understand the issue in depth. The current situation in 

the year 2024 on ground qua slaughterhouses and meat processing units is 

infinitely worse and compromised, with no regard for environmental norms 

and existing legal provisions. It is evident that the slaughterhouse industry 

is far from being properly regulated and implemented in the country till 

date.  

P. Despite its own 2017 study, the CPCB has chosen to suppress and 

downplay the pressing need for encapsulating slaughterhouses within the 

ambit of the EIA Notification and subjecting them to the process of 

granting an EC before starting operations, ignoring the fact that they are 

highly polluting projects/ activities and that the CPCB itself classified this 
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industry as a red category industry in 2016. The stance of the CPCB is 

further contrary to its submissions made in its Reply Affidavit dated 

02.02.2023 [Pg.489-494]. It is further pointed out that the 2017 CPCB 

study in the aforementioned Table 3 [Pg.105] itself showcases extremely 

high values of TSS, BOD and COD found in slaughterhouse wastewater, 

much in excess of the permissible limits for discharge of effluents from 

slaughterhouses set out in the Environment (Protection) Sixth Amendment 

Rules, 2016 [Pg.192-193], despite the existence of prevailing statutory 

safeguards. 

Q. The Minutes of the meeting dated 18.09.2023 [Pg.636] further showcase 

the submissions/ opinions of the representatives from Andhra Pradesh PCB 

wherein it has been stated that a State Level Committee for slaughterhouses 

has already been formed in terms of the Order of the Hon’ble Supreme 

Court in Laxmi Narain Modi case [2014 2 SCC 417]. However, no detailed 

reports of such constituted State Level Committees of about 22 States/ 

UT’s [Pg.622,623] have been annexed, perused, deliberated upon to take a 

reasoned decision before dismissing the need for including slaughterhouses 

under the ambit of the EIA Notification. It is highlighted that if the 

Working Group is relying so heavily on the constituted State Level 

Committees, then there should have been inclusion of senior level 

members/ representatives from a few of such Committees who could have 

offered insight on the ground level functioning of slaughterhouses. 

However, no such representatives form part of the Working Group and 

haven’t even been invited to participate in their meetings. 

R. Thereafter, a perusal of the final Minutes of the meeting dated 03.11.2023 

[Pg.641] further showcase that an abrupt and alleged consensus was 

reached by all the members of the Working Group that slaughterhouses 

11
737 



should not be brought within the ambit of the EIA Notification. Such an 

unreasoned, unscientific discussion, without detailed deliberations 

recorded in the Minutes reeks of malafide, arbitrariness and is 

predominantly skewed to reflect the stance of the Respondent No.1 and the 

two interested stakeholders.  

Final Report of the Working Group constituted for the purpose of 

deliberating on the requirement of bringing Slaughterhouses and meat 

processing units under the ambit of EIA Notification, 2006. 

S. It is pointed out that the final Report of the Working Group [Report] only 

bears the signatures of half of the members i.e. four out of the eight 

members/ representatives which form the Working Group. [Pg.699].  

T. The Report despite recording receipt of eight representations from various 

interested stakeholders [Pg. 648] does not elaborate on the contentions of 

all the stakeholders, apart from 2 stakeholders as aforesaid nor are the 

representations annexed. 

U. The Report, while countering and denying the recommendations of the 

Expert Committee headed by Dr. S.R.Wate [Pg.670], relies heavily on 

existing legal statutes i.e. Food Safety and Standards Act, 2006 [FSS Act] 

and Regulations promulgated thereunder i.e. FSS (Licensing and 

Registration of Food Business) Regulations 2011 [Licensing Regulations]; 

Prevention of Cruelty to Animals (Slaughter House) Rules, 2001 

[Slaughterhouse Rules]; Standards issued by the Bureau of Indian 

Standards; the Agricultural and Processed Food Products Export 

Development Authority Act, 1985 [APEDA Act] to allege that requisite 

guidelines/ safeguards are already in place to regulate slaughterhouses and 

processing units from environment perspective. 
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V. It is submitted that the aforesaid Statutes and Regulations promulgated 

thereunder are not concerned with the environmental pollution or the 

ecological impact of polluting activities on the environment and have been 

enacted with different objectives. The FSS Act is a special and 

comprehensive Act, enacted by the Parliament to consolidate the laws 

relating to food, to establish the FSSAI for laying down scientifically 

reasoned standards for food articles, to regulate their manufacture, storage 

etc and to ensure availability of safe, wholesome food for human 

consumption. [Preamble, Section 16 of FSS Act]. 

W. It is trite law that the FSS Act is an exhaustive piece of legislation relating 

to food and acts as a single reference point for all matters relating to food 

safety and standards, regulations and enforcement. It does not deal with 

environmental pollution and the ecological impact of polluting activities 

on the environment. The FSS Act and the Licensing Regulations guides 

and regulates the persons engaged in manufacture, import, processing, 

distribution, sale of food so as to ensure safe and wholesome food for the 

people and to ensure that food businesses are licensed and regulated. 

X. The Prevention of Cruelty to Animals Act, 1960 [PCA Act] deals with 

prevention of unnecessary pain and suffering and cruelty to animals 

[Preamble]. S.11 (3) (e) permits the slaughter of animals for food for 

mankind only if there is no infliction of unnecessary pain or suffering. The 

PCA Act, and the Slaughterhouse Rules notified thereunder, intend to 

alleviate suffering of animals, regulate the use of animals in our daily lives, 

and ensure their well-being. The Slaughterhouse Rules mandates that 

slaughter of animals meant for consumption can only be carried out in 

recognized/ licensed slaughterhouses [Rule 3], after pre-mortem checks by 

registered veterinary doctor and that no animal can be slaughtered in a 
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slaughterhouse in sight of other animals [Rule 6]. The said Rules deal with 

slaughter of animals with the perspective of preventing cruelty/ 

unnecessary pain and suffering to animals and does not deal with 

environmental pollution or the ecological impact of polluting activities on 

the environment at all. 

Y. Regarding Bureau of Indian Standards [BIS],  as per its website, the BIS 

develop & publish Indian Standards, Implement Conformity Assessment 

Schemes, Recognise & run laboratories for Conformity Assessment, 

Implement Hallmarking, Work for Consumer empowerment, Conduct 

capacity building programs on quality assurance and represent the country 

in ISO & IEC. These are mostly voluntary standards which cannot be 

enforced and monitored. Further, as per BIS’s own website, the standards 

relied on in the Report i.e. IS 4393:2016- Basic requirement for an Abattoir 

are restricted to “Scope: This standard covers the typical layout plan, 

hygenic, sanitary, basic requirements for an abattoir for carrying out 

slaughter of cattle, sheep, goats and pigs.” Though the said standards have 

been mandated to be followed in terms of the Order of the Hon’ble 

Supreme Court, the said standards only set out the basic requirements for 

setting up an abattoir and has not been issued from environment/ ecological 

perspective. Regarding the aspect of slaughterhouses and meat processing 

units, the BIS and the standards issued do not deal with environmental 

pollution or the ecological impact of polluting activities on the environment 

at all. 

Z. The APEDA Act has been enacted  “to provide for the establishment of an 

Authority for the development and promotion of exports of certain 

agriculture and processed food products and for matters connected 

therewith.”  The said Act is concerned primarily with export of agricultural 
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and processed food products and ensuring its quality. The Authority set up 

under the Act i.e. “Agricultural and Processed Food Products Export 

Development Authority” is concerned with functions such as 

“Development of industries relating to the scheduled products for export” 

and “Carrying out inspection of meat and meat products in slaughter 

houses, processing plants, storage premises, conveyances or other places 

where such products are kept or handled for the purpose of ensuring the 

quality of such products”. It is evident that even the APEDA Act does not 

deal with environmental pollution or the ecological impact of polluting 

activities on the environment. 

AA. The Report also relied on Article 243 W along with Entry 18 of Twelfth 

Schedule of the Constitution, to state that the regulation of slaughterhouses 

is vested within the powers and responsibilities of the Municipalities of the 

States.  

BB. It is stated that despite such powers and responsibilities imposed on the 

Municipalities, the environmental pollution and ecological damage caused 

due to slaughterhouses and meat processing units at the ground level 

continues unabated and are severe and detrimental. There is no effective 

and proper regulation and enforcement of this red category industry. The 

slaughterhouses / processing units are often sited around residential areas 

and their low-hygiene standards results in severe health implications to the 

residents nearby. The environmental impacts caused by the 

slaughterhouses/ processing units is a concern of public health, 

maintenance of environmental standards and also a right to clean air and 

water under Article 21 of the Indian Constitution.  Undergoing public 

consultation under the EIA process would enhance the transparency of the 

establishment/functioning of slaughterhouses / processing units and 
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thereby the process of accountability will be maintained. While 

Slaughterhouses have a considerable impact on the environment, there is 

also a social impact which needs to be assessed through public consultation 

and which is not taken into account through the existing regulatory 

mechanism. 

CC. The impact of slaughterhouses / processing units on the environment is a 

matter pertaining to environmental protection into which this Hon’ble 

Tribunal has the complete power to look into to render complete justice for 

the environment. Further, the ‘Precautionary Principle,’ the ‘Polluter Pays 

Principle,’ ‘Absolute Liability Principle’, ‘Inter-generational Equity’ and 

“Sustainable Development” principle have been accepted as part of the 

Right to Life under Article 21. In fact, for determination of environmental 

matters, section 20 of the National Green Tribunal Act says that the 

Tribunal will be guided by these principles in deciding environmental 

issues. In light of the aforesaid, this Hon’ble Tribunal is empowered to 

adjudicate on the issue of non-inclusion of slaughterhouses under the ambit 

of the EIA Notification and pass appropriate directions in light of the facts 

and circumstances.  

DD. The Report further relies on several legal safeguards such as the consent 

mechanisms under the provisions of the Air (Prevention and Control of 

Pollution) Act, 1981 and Water (Prevention and Control of Pollution)  Act, 

1974; Environment (Protection) Sixth Amendment Rules, 2016 vide 

Notification No. G.S.R. 1016 (E) dated 28.10.2016 issuing Industry 

specific standards for the Slaughter houses or Meat Processing units; Solid 

Waste Management Rules, 2016; ‘Characterization, Waste Management 

Practices & Best available pollution control Technologies in Slaughter 

Houses’ which culminated in CPCB Report titled Revised Comprehensive 
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industry document on slaughter houses dated 23.10.2017; the 

Compendium of Statutes to be mandatorily followed qua slaughterhouses 

in terms of Order dated 17.02.2017 of the Hon’ble Supreme Court in 

Common Cause, A Regd. Society v. Union of India & Ors, W. P. C. No. 

330/2001; the direction issued by the Hon’ble Supreme Court in Laxmi 

Narain Modi case [2014 2 SCC 417] to form State Slaughterhouse 

Monitoring Committees along with consent mechanisms/ NOC’s/ 

Permissions from various local authorities such as District Magistrate, 

State Level Committees etc.  The Respondent No.1 has relied on the 

aforesaid legal safeguards to allege that requisite guidelines/ safeguards are 

already in place to regulate slaughterhouses and processing units from 

environment perspective. It is vehemently stated that despite the existence 

of all the aforesaid legal safeguards, the environmental pollution and 

ecological damage caused due to slaughterhouses and meat processing 

units are severe and detrimental. There is no effective and proper regulation 

and enforcement of this red category industry and the need for its inclusion 

under the EIA Notification is pressing and urgent as shown below: 

EE. EIA NOTIFICATION, 2006: It is submitted that as per the Respondent 

No.1 as well as the Report of the Working Group, the entire regulatory 

process under the EIA Notification, 2006 seems to be redundant since there 

are already several legal safeguards in place to regulate majority of 

polluting projects/ industries/ activities.  

FF. It is submitted that despite the existence of several legal safeguards to 

regulate a majority of projects/ industries/ activities, the Respondent No.1 

had itself notified the EIA Notification 2006 with the following forewords: 

“Whereas, a draft notification under sub-rule (3) of Rule 5 of the 

Environment (Protection) Rules, 1986 for imposing certain restrictions 
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and prohibitions on new projects or activities, or on the expansion or 

modernization of existing projects or activities based on their potential 

environmental impacts as indicated in the Schedule to the notification, 

being undertaken in any part of India1, unless prior environmental 

clearance has been accorded in accordance with the objectives of 

National Environment Policy as approved by the Union Cabinet on 18th 

May, 2006….” 

GG. With regard to EIA, it has been stated in the Annual Report 2006-2007 

issued by the Respondent No.1, that, “The objective of EIA is to foresee 

and address the potential environmental problems at an early stage of 

planning and design. Environmental clearances based on EIA study was 

introduced as an administrative measure in 1978-79 and was made 

mandatory for 32 categories of developmental projects through EIA 

Notification,1994 under the Environment (Protection) Act, 1986. Over the 

period, certain bottle necks, limitations/ constraints were observed in 

smooth implementation of the Notification. Ministry had therefore 

undertaken a comprehensive review of the existing Environmental 

Clearance Process for further enhancing the quality of the appraisal and 

to reduce time in the decision-making within the prescribed statutory 

period. After holding extensive consultations with stakeholders over a 

period of one year, a draft notification on the revised environmental 

clearance process was notified on September 15, 2005 inviting objections 

and suggestions from the public within sixty days. After due consideration 

of all the suggestions received, the Ministry notified the final Notification 

on September 14, 2006 superseding the EIA Notification 1994.” A copy of 

the relevant pages of the Annual Report 2006-2007 issued by the 

Respondent No.1 is already annexed with the Applicant’s Additional 

Affidavit dated 02.05.2023 at Pg.537. 
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HH. The EIA Notification, 2006 also mentions that the grant of EC has to be in 

terms of the objectives and principles of the National Environment Policy 

as approved by the Union Cabinet on 18th May, 2006. The relevant 

objectives and principles have already been detailed [Pg. 526-529] and 

annexed with the Applicant’s Additional Affidavit dated 02.05.2023 at 

Pg.537.  

II. From a perusal of the aforesaid, it is evident that the EIA Notification, 2006 

has been cemented by the Respondent No.1 only after detailed deliberation 

and taking into account recognized principles and objectives, despite the 

presence of various environmental laws. The objective of the EIA 

Notification is clearly towards “imposing certain restrictions and 

prohibitions on new projects or activities, or on the expansion or 

modernization of existing projects or activities based on their potential 

environmental impacts”.  

JJ. Even from a bare perusal of the National Environment Policy as approved 

by the Union Cabinet, it is evident that  that aim of the EIA Notification 

“is to foresee and address the potential environmental problems at an 

early stage of planning and design.” and accordingly the slaughter 

industry merits inclusion under the EIA process to prevent environmental 

damage, risks to human health, risks to other environmental entities, 

technical feasibility, costs of compliance, and strategic considerations….It 

is evident that the object of the EIA Notification, 2006 is in furtherance of 

the Precautionary principle. 

KK. Thus, the Working Group as well as the Respondent No.1 cannot dispel 

and ignore the aforesaid principles and objectives, and state in its Report 

that the inclusion of slaughterhouses under the EIA Notification, 2006 is 

not called for due to the existence of legal environmental safeguards. 
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LL. INCLUSION OF SEVERAL RED CATEGORY INDUSTRIES 

UNDER THE EIA NOTIFICATION, 2006: It is submitted that out of 

the 39 projects/ activities/ industries requiring prior EC under the EIA 

Notification, 2006, 23 are red category industries.  

MM. As regards the 39 projects/ activities/ industries requiring prior EC under 

the EIA Notification, 2006, there is a wide and expansive list of laws that 

are applicable to such industries including environmental laws. Despite 

prevailing laws and their enforcement and monitoring mechanism, the said 

39 industries still have to mandatorily obtain prior EC under the EIA 

Notification, 2006. The detailed list of laws that are applicable to the 39 

projects/ activities/ industries, which require prior EC under the EIA 

Notification, 2006 are annexed as ANNEXURE-1. 

NN. The severely polluting red industries have been included under the ambit 

of the Notification only after the Respondent No.1 had duly applied its 

mind and found that despite the existence of various environmental laws, 

the pollution index of such red category industries are extremely high and 

need prior EC.  

OO. The slaughter industry is categorized as Red Category Industry vis a vis 

most polluting industry having Pollution Index score of 60 and above. It 

had further been recommended by the Expert Committee constituted by the 

Respondent No.1 itself for inclusion under the ambit of the EIA 

Notification, 2006 as detailed in Minutes of the Meetings of the Expert 

Committee dated 15.09.2015, 24.02.2016, 16.05.2016, 23.06.2016 and 

02.05.2017 [Detailed at Pg.531-533, Minutes at Pg.197-216]. In line with 

the several other red category industries already covered under the 

Notification, the slaughter industry also merits inclusion accordingly. 
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PP. SLAUGHTERING ACTIVITY IS NOT BEING REGULATED/ 

MONITORED/ASSESSED APPROPRIATELY: The Applicant has 

already detailed the aspects regarding the inspection of the modern poultry 

and egg market in Delhi, wherein the Respondent No.1 blindly granted EC 

by conducting the environment impact assessment without considering the 

slaughter activity for which the infrastructure was proposed to be used, and 

disregarded its negative impacts such as environment degradation and 

pollution. [Pg.533-535] 

QQ. That large projects/ infrastructure dealing with slaughter/ meat processing 

must be necessarily assessed as per the proposed activity to be carried out 

in the project/ infrastructure to spare the neighbourhood and the 

environment in and around the project areas from being severely and 

adversely impacted through water and soil pollution. The current regime 

clearly does not permit examination of impact of slaughtering activities on 

the environment. 

RR. The Applicant states and submits that clearly the existing legal safeguards 

are not adequate to deal with the pollution being caused by the 

slaughterhouses and meat processing units in India.  

SS. The Working Group in its Report has heavily relied on the directions of the 

Hon’ble Supreme Court regarding formation of State Level Committee for 

slaughterhouses in terms of the Order dated 23.08.2012 of the Hon’ble 

Supreme Court in ‘Laxmi Narain Modi V/s. Union of India’ [2014 2 SCC 

417]. It is reiterated that no detailed reports of such constituted State Level 

Committees of about 22 States/ UT’s [Pg.622,623] have been annexed, 

perused, deliberated upon to take a reasoned decision before dismissing the 

need for including slaughterhouses under the ambit of the EIA Notification. 

The copy of Order dated 23.08.2012 of the Hon’ble Supreme Court passed 
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in ‘Laxmi Narain Modi V/s. Union of India’ [2014 2 SCC 417] is annexed 

as ANNEXURE-2. 

TT. It is reiterated that if the Working Group is relying so heavily on the 

constituted State Level Committees, then there should have been inclusion 

of senior level members/ representatives from a few of such Committees 

who could have offered insight on the ground level functioning of 

slaughterhouses. However, no such representatives form part of the 

Working Group and haven’t even been invited to participate in the during 

their meetings. 

UU. To support the assertions of the Applicant, the Minutes of the Meeting of 

one such Committee i.e. Delhi State Slaughterhouse Monitoring 

Committee [Delhi SMC] dated 28.12.2021 and 02.06.2023, constituted in 

Delhi, is relied upon. The Applicant is a member of the Delhi SMC. The 

Minutes record that the execution of prevailing laws as well as the 

recommendation of the Sub-Committee, which is set up by the Delhi SMC 

to physically inspect slaughterhouses, is insufficient on ground and 

inadequate. Despite the directions to District Magistrates, MCD and other 

local authorities to conduct periodic inspections and enforce statutory 

mandates, the ground level scenario is disturbing and showcases an 

appalling level of environmental pollution. The copy of the Minutes of the 

Meeting of the Delhi State Slaughterhouse Monitoring Committee [Delhi 

SMC] dated 28.12.2021 and 02.06.2023 is annexed as ANNEXURE-3 

[COLLY]. 

VV. There are various Inspection Reports of the Sub-Committee set up by the 

Delhi SMC, which have observed the utter non-compliance of law and 

abject pollution after physically inspecting slaughterhouses in Delhi. The 

Applicant who is a member of the Sub-Committee in Delhi, states that 
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despite giving detailed recommendations and requiring compliance with 

the detailed list of applicable statutes, year after year, the environmental 

and ecological situation on ground only worsens in and around 

slaughterhouses.  

WW. Inspections were conducted at the Ghazipur Murga Mandi and Ghazipur 

Slaughterhouse by Sub-Committee constituted by the Delhi 

Slaughterhouse Monitoring Committee to check the mandatory compliance 

of the Compendium of Statutes applicable to slaughterhouses. Three 

Inspection Reports dated 05.08.2019, 03.12.2020 and 23.09.2021 are relied 

upon to showcase the open slaughter of poultry birds, blood and offals on 

premises, cruel treatment, lack of veterinarians, clogging of drains, 

construction on premises, non-compliance of applicable statutes at 

Ghazipur Murga Mandi. It is submitted that such situation is evidently 

observed both in the organized and unorganized sector of slaughterhouses. 

A copy of the Inspection Reports dated 05.08.2019, 03.12.2020 and 

23.09.2021 of the Sub-Committee constituted by the Delhi Slaughterhouse 

Monitoring Committee are annexed as ANNEXURE-4[Colly]. 

XX. It is obvious from the aforesaid Inspection Reports that there is further no 

compliance of directions issued by the Hon’ble Apex Court vide Order 

dated 07.02.2017 in ‘Common Cause, A Regd. Society V/s. Union of India 

& Ors.’ [WP 330/2001] including mandatory compliance of the 

Compendium of Statutes applicable to slaughterhouses, which has been 

relied upon in the Report. The copy of the Order dated 07.02.2017 in 

‘Common Cause, A Regd. Society V/s. Union of India & Ors.’ [WP 

330/2001] along with the list of statutes in the mandated Compendium is 

annexed as ANNEXURE-5 [Colly]. 
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YY. In light of the aforesaid submissions and ground reality, it is submitted that 

the said Report ought to be rejected outright and slaughterhouses and meat 

processing units ought to be included under the EIA Notification. It is 

further submitted that since no valid, fair and unmotivated decision has 

been taken within 2 months by Respondent No.1 in terms of the Order 

dated 03.05.2023, this Hon’ble Tribunal may be pleased to enforce the 

following directions passed on 03.05.2023: 

• That all large slaughterhouses automatically be required to undergo 

EC henceforth; 

• That no new large slaughterhouses be permitted to be established/ 

expanded without EIA as per procedure applicable to B category 

projects in terms of the EIA Notification; 

• Consider similar directions in respect of medium slaughterhouses. 

 

PARA-WISE REPLY TO THE ADDITIONAL AFFIDAVIT 

1-5. The contents of the Paras 1-5 under reply are a matter of record and need 

no reply.  

   6. The contents of the Para 6 under reply are denied apart from what is matter 

of record. It is firstly clarified that the Working Group conducted meetings 

on 21.08.2023, 30.08.2023, 18.09.2023, 06.10.2023 and 03.11.2023. The 

perusal of the Minutes of the aforesaid meetings [Pg.632-642] discloses 

however that the diktat of Order dated 03.05.2023 and consequently the 

terms of the reference have not been complied with. Further, the Minutes 

only record the submissions of two interested stakeholders, whose views 

are identical to the stance of the Respondent No.1. The contents of the 

preliminary objections/submissions are reiterated and reaffirmed. 
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   7. The contents of the Para 7 under reply are a matter of record, however it is 

pointed out that the final Report only bears the signatures of half of the 

members i.e. four out of the eight members/ representatives which form the 

Working Group. [Pg.699]. It is submitted that the Report does not 

showcase a reasoned and scientific stance, reeks of malafide, arbitrariness 

and is predominantly skewed to reflect the stance of the Respondent No.1 

and the two interested stakeholders. The said Report ought to be rejected 

outright and slaughterhouses and meat processing units ought to be 

included under the EIA Notification. The contents of the preliminary 

objections/submissions are reiterated and reaffirmed. 

   8-14. The contents of the Paras 8-14 under reply are denied apart from what is 

matter of record. It is submitted that the views/ final recommendations/ 

suggestive measures of the Working Group are unreasoned and 

unscientific, reek of malafide, arbitrariness and are predominantly skewed 

to reflect the stance of the Respondent No.1/ Ministry and the two 

interested stakeholders. The said views/ final recommendations/ suggestive 

measures ought to be rejected outright and slaughterhouses and meat 

processing units ought to be included under the EIA Notification. Further, 

the views/ final recommendations/ suggestive measures are 

unsubstantiated and no documents/ inspection reports/ status reports have 

been annexed to prove that all such statutory compliances/ legal safeguards 

as claimed are actually being implemented on the ground level.  

        Moreover, majority of the legal safeguards relied upon by the Working 

Group such as the FSS Act, FSS Licensing Regulations, PCA Act, 

Slaughterhouse Rules, BIS Standards, APEDA Act are not concerned with 

the environmental pollution or the ecological impact of polluting activities 

on the environment and have been enacted with different objectives.  
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         Further, the repeated reliance on the Laxmi Narain Modi directions, and 

the constitution of the State Committees is mis-guided. The reports of the 

Sub-Committee constituted by the Delhi Slaughterhouse Monitoring 

Committee in Delhi have already been highlighted showcasing the open 

slaughter of poultry birds, blood and offals on premises, cruel treatment, 

lack of veterinarians, clogging of drains, construction on premises, non-

compliance of applicable statutes on the ground level. It is submitted that 

such situation is evidently observed both in the organized and unorganized 

sector of slaughterhouses. 

        It is thus submitted that there will be significant value addition to the 

environment and complete justice will be met in terms of the parameters 

laid down in S. 20 of the NGT Act once slaughterhouses and meat 

processing units are encapsulated under the EIA Notification. The contents 

of the preliminary objections/submissions are reiterated and reaffirmed. 

        In light of the aforesaid Submissions, it is prayed that the Affidavit filed by 

the Respondent No.1 along with the Working Group Report be summarily 

rejected. It is humbly prayed that this Hon’ble Tribunal may be pleased to 

forthwith enforce the following directions passed on 03.05.2023: 

• That all large slaughterhouses automatically be required to undergo 

EC henceforth; 

• That no new large slaughterhouses be permitted to be established/ 

expanded without EIA as per procedure applicable to B category 

projects in terms of the EIA Notification; 

• Consider similar directions in respect of medium slaughterhouses. 

FILED BY: 

DELHI 
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DATED: 30.03.2024       
                                       

Esha Dutta, Advocate 
Counsel for Applicant 

Plot No.26, D.D.A, 
Gulmohar Enclave, Opp. Gate No.3, 

          New Delhi – 110049. 
D/2467/2013. 

      Ph: 9818448799. 
     Email: eshadutta7@gmail.com 
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S. No.  Industries covered under the 
EIA Notification along with 
relevant serial numbers 
assigned in the EIA 
Notification. 

Applicable laws (apart from EIA notification). 

1.  Mining of minerals [1(a)], 
Mineral beneficiation [2(b)]. 

a. Mines Act, 1952 along with Mines Rules, 1955. 
b. The Mines & Minerals (Development and Regulations) 

Act, 1957. 
c. Mineral Concession Rules, 1960. 
d. Mineral Conservation and Development Rules, 2017. 
e. Granite Conservation and Development Rules, 1999. 
f. Minerals (other than Atomic and Hydro Carbon 

Energy Minerals) Rules, 2016. 
g. Sustainable Sand Mining Management Guidelines, 

2016 issued by MOEF&CC. 
h. Enforcement & Monitoring Guidelines for Sand 

Mining, 2020 issued by MOEF&CC. 
i. Coal Mines (Conservation and Development) Act, 

1974. 
j. Cess and Other Taxes on Minerals (Validation) Act, 

1992; along with various state legislations. 
k. Offshore Areas Minerals (Development and 

Regulation) Act, 2002. 
l. Offshore Areas Mineral Concession Rules, 2006. 
m. Atomic Minerals Concession Rules, 2016. 
n. Air (Prevention and Control of Pollution) Act, 1981. 
o. Water (Prevention and Control of Pollution) Act, 1974. 
p. The Environment (Protection) Act, 1986. 
q. The Environment (Protection) Rules, 1986. 
r. The Forest (Conservation) Act, 1980. 
s. The Wildlife (Protection) Act, 1972. 

2. Offshore and onshore oil and 
gas exploration, development 
& production. [1(b)] 

a. Offshore Areas Minerals (Development and 
Regulation) Act, 2002. 

b. Offshore Areas Mineral Concession Rules, 2006. 
c. Oilfields (Regulation and Development) Act, 1948. 
d. The Petroleum and Natural Gas Rules, 1959. 
e. The Petroleum and Natural Gas (Safety in Offshore 

Operations) Rules, 2008. 
f. The Petroleum Act, 1934. 
g. Mines Act, 1952. 
h. Oil Mines Regulations, 2017. 
i. Oil and Natural Gas Commission Act, 1959. 
j. The Petroleum and Natural Gas Regulatory Board Act, 

2006. 
k. Air (Prevention and Control of Pollution) Act, 1981. 
l. Water (Prevention and Control of Pollution) Act, 1974. 
m. The Environment (Protection) Act, 1986. 
n. The Environment (Protection) Rules, 1986. 
o. Hazardous and other Waste (Management Handling 

and Transboundary Movement) Rules 2016. 
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3. River Valley Projects [1(c)] a. The Mines & Minerals (Development and Regulations) 
Act, 1957. 

b. Dam Safety Act, 2021. 
c. River Boards Act, 1956. 
d. Sustainable Sand Mining Management Guidelines, 

2016 issued by MOEF&CC. 
e. Enforcement & Monitoring Guidelines for Sand 

Mining, 2020 issued by MOEF&CC. 
f. Water (Prevention and Control of Pollution) Act, 1974. 
g. Inter State River Water Disputes Act, 1956. 
h. Inter State River Water Disputes Rules, 1959. 
i. The Brahmaputra Board Act, 1980. 

4. Thermal Power Plants [1(d)] a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Waste (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
h. Ozone Depleting Substances (Regulation and Control) 

Rules, 2000. 
i. Batteries (Management and Handling) Rules, 2001. 
j. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
k. Factories Act, 1948. 
l. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
m. The Motor Vehicle Act, 1988. 
n. The Central Motor Vehicle Rules, 1989. 
o. Mines Act, 1952. 
p. The Electricity Act, 2003. 
q. The Insecticide Act, 1968. 

5. Nuclear Power projects and 
processing of nuclear fuel. 
[1(e)] 

a. Atomic Energy Act, 1962. 
b. Atomic Minerals Concession Rules, 2016. 
c. Atomic Energy (Radiation Protection) Rules, 2004. 
d. Atomic Energy (Safe Disposal of Radioactive Wastes) 

Rules, 1987. 
e. Atomic Energy (Working of the Mines, Minerals, 

Handling of prescribed substances) Rules, 1984. 
f. Atomic Energy (Factories) Rules, 1996. 
g. Radiation Protection Rules, 2004. 
h. Atomic Energy (Arbitration Procedure) Rules, 1983. 
i. Civil Liability for Nuclear Damage Act, 2010. 
j. Civil Liability for Nuclear Damage Rules, 2011. 
k. Nuclear Liability Fund Rules, 2015. 

6. Coal Washeries [2(a)] a. Mines Act, 1952. 
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b. Coal Mines (Conservation and Development) Act, 
1974. 

c. Coal Mines Regulations, 2017. 
d. The Forest (Conservation) Act, 1980. 
e. The Wildlife (Protection) Act, 1972. 
f. The Coastal Regulation Zone Notification. 
g. Factories Act, 1948. 

7. Metallurigcal industries 
(ferrous & non-ferrous) [3(a)] 

a. Mines Act, 1952. 
b. Air (Prevention and Control of Pollution) Act, 1981. 
c. Water (Prevention and Control of Pollution) Act, 1974. 
d. The Environment (Protection) Act, 1986. 
e. The Environment (Protection) Rules, 1986. 
f. Hazardous and other Waste (Management Handling 

and Transboundary Movement) Rules 2016. 
g. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
h. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
i. Ozone Depleting Substances (Regulation and Control) 

Rules, 2000. 
j. Batteries (Management and Handling) Rules, 2001. 
k. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
l. Factories Act, 1948. 
m. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
n. The Motor Vehicle Act, 1988. 
o. The Central Motor Vehicle Rules, 1989. 

8. Cement Plants [3(b)] a. Mines Act, 1952. 
b. The Mines & Minerals (Development and Regulations) 

Act, 1957. 
c. The Right to Fair Compensation and Transparency in 

Land Acquisition, Rehabilitation and Resettlement 
Act, 2013. 

d. Air (Prevention and Control of Pollution) Act, 1981. 
e. Water (Prevention and Control of Pollution) Act, 1974. 
f. The Environment (Protection) Act, 1986. 
g. The Environment (Protection) Rules, 1986. 
h. Hazardous and other Waste (Management Handling 

and Transboundary Movement) Rules 2016. 
i. The Forest (Conservation) Act, 1980. 
j. The Factories Act, 1948. 
k. The Wildlife (Protection) Act, 1972. 

9. Petroleum Refining Industry 
[4(a)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Waste (Management Handling 

and Transboundary Movement) Rules 2016. 
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f. Manufacture, Storage and Import of Hazardous 
Chemicals Rules, 1989. 

g. Chemical Accidents (Emergency Planning, 
Preparedness and Response) Rules, 1996. 

h. Ozone Depleting Substances (Regulation and Control) 
Rules, 2000. 

i. Batteries (Management and Handling) Rules, 2001. 
j. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
k. Factories Act, 1948. 
l. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
m. The Static and Mobile Pressure Vessels (Unfired) 

Rules, 2016. 
n. The Motor Vehicle Act, 1988. 
o. The Central Motor Vehicle Rules, 1989. 
p. The Petroleum Act, 1934. 
q. The Petroleum Rules, 2002. 
r. The Custom Act, 1962. 
s. The Indian Port Act, 1908. 
t. The Major Port Authorities Act, 2021. 

10. Coke Oven Plants [4(b)] a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Waste (Management Handling 

and Transboundary Movement) Rules 2016.. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
h. Ozone Depleting Substances (Regulation and Control) 

Rules, 2000. 
i. Batteries (Management and Handling) Rules, 2001. 
j. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
k. Factories Act, 1948. 
l. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
m. The Motor Vehicle Act, 1988. 
n. The Central Motor Vehicle Rules, 1989. 
o. The Custom Act, 1962. 
p. The Merchant Shipping Act, 1958. 
q. Merchant Shipping (carriage of cargo) Rules, 1995. 
r. The Indian Port Act, 1908. 
s. The Major Port Authorities Act, 2021. 
t. The Dock Workers (Safety, Health and Welfare) Act, 

1986. 
u. The Dock Workers (Safety, Health and Welfare) 

Regulations, 1990. 
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11. Asbestos milling and asbestos 
based products. [4(c)] 

a. Mines Act, 1952. 
b. Factories Act, 1948. 
c. Air (Prevention and Control of Pollution) Act, 1981. 
d. Water (Prevention and Control of Pollution) Act, 1974. 
e. The Environment (Protection) Act, 1986. 
f. The Environment (Protection) Rules, 1986. 
g. Hazardous and other Waste (Management Handling 

and Transboundary Movement) Rules 2016. 
12. Chlor- Alkali Industry [4(d)] a. Air (Prevention and Control of Pollution) Act, 1981. 

b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Waste (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
h. Factories Act, 1948. 

13. Soda Ash Industry [4(e)] a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Factories Act, 1948. 

14.  Leather/skin/hide processing 
industry [4(f)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Waste (Management Handling 

and Transboundary Movement) Rules 2016. 
f. CPCB’s Guidelines for Environmental Improvement 

in Leather tannery Sector. 
g. Factories Act, 1948. 

15. Chemical Fertilisers [5(a)] a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
g. Batteries (Management and Handling) Rules, 2001. 
h. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
i. Factories Act, 1948. 
j. The Petroleum Act, 1934. 
k. The Petroleum Rules, 2002. 
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l. The Explosives Act, 1884 along with Explosive Rules, 
1983. 

m. The Motor Vehicle Act, 1988. 
n. The Central Motor Vehicle Rules, 1989. 
o. The Custom Act, 1962. 
p. The Merchant Shipping Act, 1958. 
q. Merchant Shipping (carriage of cargo) Rules, 1995. 
r. The Indian Port Act, 1908. 
s. The Dock Workers (Safety, Health and Welfare) Act, 

1986. 
t. The Dock Workers (Safety, Health and Welfare) 

Regulations, 1990. 
16. Pesticides Industry and 

pesticide specific 
intermediates (excluding 
formulations). [5(b)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
h. Batteries (Management and Handling) Rules, 2001. 
i. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
j. Factories Act, 1948. 
k. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
l. The Motor Vehicle Act, 1988. 
m. The Central Motor Vehicle Rules, 1989. 
n. The Insecticide Act, 1968. 
o. The Insecticide Rules, 1971. 
p. The Custom Act, 1962. 
q. The Merchant Shipping Act, 1958. 
r. Merchant Shipping (carriage of cargo) Rules, 1995. 

17. Petro chemical complexes 
(industries based on processing 
of petroleum fractions & 
natural gas and/or reforming to 
aromatics) [5(c)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
h. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
i. Factories Act, 1948. 
j. The Petroleum Act, 1934. 
k. The Petroleum Rules, 2002. 
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l. The Explosives Act, 1884 along with Explosive Rules, 
1983. 

m. The Static and Mobile Pressure Vessels (Unfired) 
Rules, 2016. 

n. The Motor Vehicle Act, 1988. 
o. The Central Motor Vehicle Rules, 1989. 
p. The Custom Act, 1962. 
q. The Merchant Shipping Act, 1958. 
r. Merchant Shipping (carriage of cargo) Rules, 1995. 
s. The Indian Port Act, 1908. 
t. The Dock Workers (Safety, Health and Welfare) Act, 

1986. 
u. The Dock Workers (Safety, Health and Welfare) 

Regulations, 1990. 
18. Manmade Fibres 

Manufacturing [5(d)] 
a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
h. Ozone Depleting Substances (Regulation and Control) 

Rules, 2000. 
i. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
j. Factories Act, 1948. 
k. The Petroleum Act, 1934. 
l. The Petroleum Rules, 2002. 
m. The Motor Vehicle Act, 1988. 
n. The Central Motor Vehicle Rules, 1989. 

19. Petrochemical based 
processing (processes other 
than cracking and reformation 
and not covered under the 
complexes) [5(e)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
h. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
i. Factories Act, 1948. 
j. The Petroleum Act, 1934. 
k. The Petroleum Rules, 2002. 
l. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
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m. The Static and Mobile Pressure Vessels (Unfired) 
Rules, 2016. 

n. The Motor Vehicle Act, 1988. 
o. The Central Motor Vehicle Rules, 1989. 
p. The Custom Act, 1962. 
q. The Merchant Shipping Act, 1958. 
r. Merchant Shipping (carriage of cargo) Rules, 1995. 
s. The Indian Port Act, 1908. 
t. The Dock Workers (Safety, Health and Welfare) Act, 

1986. 
u. The Dock Workers (Safety, Health and Welfare) 

Regulations, 1990. 
20. Synthetic Organic Chemicals 

Industry (dyes & dye 
intermediates; bulk drugs and 
intermediates excluding drug 
formulations; synthetic 
rubbers; basic organic 
chemicals, other synthetic 
organic chemicals and 
chemical intermediates) [5(f)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Factories Act, 1948. 
g. The Petroleum Act, 1934. 
h. The Petroleum Rules, 2002. 

21. Distilleries [5(g)] a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
h. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
i. Factories Act, 1948. 
j. The Petroleum Act, 1934. 
k. The Petroleum Rules, 2002. 
l. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
m. The Motor Vehicle Act, 1988. 
n. The Central Motor Vehicle Rules, 1989. 
o. Drug and Cosmetics Act, 1940. 
p. Food Safety and Standards Act, 2006 and allied 

Regulations. 
22. Integrated Paint Industry [5(h)] a. Air (Prevention and Control of Pollution) Act, 1981. 

b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
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f. Manufacture, Storage and Import of Hazardous 
Chemicals Rules, 1989. 

g. Chemical Accidents (Emergency Planning, 
Preparedness and Response) Rules, 1996. 

h. Public Liability Insurance Act, 1991 along with Public 
Liability Insurance Rules, 1991. 

i. Factories Act, 1948. 
23. Pulp & paper industry 

excluding manufacturing of 
paper from waste paper and 
manufacture of paper from 
ready pulp without bleaching. 
[5(i)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
h. Ozone Depleting Substances (Regulation and Control) 

Rules, 2000. 
i. Batteries (Management and Handling) Rules, 2001. 
j. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
k. Factories Act, 1948. 
l. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
m. The Motor Vehicle Act, 1988. 
n. The Central Motor Vehicle Rules, 1989. 
o. The Custom Act, 1962. 

24. Sugar Industry [5(j)] a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. Food Safety and Standards Act, 2006 and allied 

Regulations. 
e. Industries (Development and Regulations) Act, 1951. 
f. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
g. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
h. Batteries (Management and Handling) Rules, 2001. 
i. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
j. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
k. Factories Act, 1948. 
l. The Petroleum Act, 1934. 
m. The Petroleum Rules, 2002. 
n. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
o. The Motor Vehicle Act, 1988. 
p. The Central Motor Vehicle Rules, 1989. 
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q. The Custom Act, 1962. 
r. Mines Act, 1952. 
s. The Merchant Shipping Act, 1958. 
t. Merchant Shipping (carriage of cargo) Rules, 1995. 
u. The Indian Port Act, 1908. 
v. The Dock Workers (Safety, Health and Welfare) Act, 

1986. 
w. The Dock Workers (Safety, Health and Welfare) 

Regulations, 1990. 
x. Drug and Cosmetics Act, 1940. 
y. The Building and Other Construction Workers Act, 

1996. 
25. Induction/arc furnaces/cupola 

furnaces 5TPH or more. [5(k)] 
a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. Food Safety and Standards Act, 2006 and allied 

Regulations. 
e. Industries (Development and Regulations) Act, 1951. 
f. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
g. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
h. Batteries (Management and Handling) Rules, 2001. 
i. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
j. Ozone Depleting Substances (Regulation and Control) 

Rules, 2000. 
k. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
l. Factories Act, 1948. 
m. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
n. The Motor Vehicle Act, 1988. 
o. The Central Motor Vehicle Rules, 1989. 
p. The Custom Act, 1962. 
q. The Merchant Shipping Act, 1958. 
r. Merchant Shipping (carriage of cargo) Rules, 1995. 
s. The Indian Port Act, 1908. 
t. The Dock Workers (Safety, Health and Welfare) Act, 

1986. 
u. The Dock Workers (Safety, Health and Welfare) 

Regulations, 1990. 
26. Oil & gas transportation pipe 

line (crude and 
refinery/petrochemical 
products); passing through 
national 
parks/sanctuaries/coral 
reefs/ecologically sensitive 

a. The Environment (Protection) Act, 1986. 
b. The Environment (Protection) Rules, 1986. 
c. Air (Prevention and Control of Pollution) Act, 1981. 
d. Water (Prevention and Control of Pollution) Act, 1974. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
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areas including LNG Terminal. 
[6(a)] 

g. Coastal Regulation Zone Notification issued by 
MOEF&CC under the Environment (Protection) Act, 
1986. 

h. Forest Conservation Act, 1980 and allied Rules. 
i. Wild Life (Protection) Act, 1972. 

27. Isolated Storage & Handling 
hazardous chemicals (As per 
threshold planning quantity 
indicated in column 3 of 
schedule 2 and 3 of MSIHC 
Rules 1989 amended 2000). 

a. The Environment (Protection) Act, 1986. 
b. The Environment (Protection) Rules, 1986. 
c. Air (Prevention and Control of Pollution) Act, 1981. 
d. Water (Prevention and Control of Pollution) Act, 1974. 
e. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
f. Factories Act, 1948. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
28. Airports [7(a)] a. The Aircraft Act, 1934. 

b. The Aircraft Rules, 1937. 
c. The Airports Authority of India Act, 1994. 
d. The Aircraft (Security) Rules, 2023. 
e. Airports Economic Regulatory Authority of India Act, 

2008. 
f. The Environment (Protection) Act, 1986. 
g. The Environment (Protection) Rules, 1986. 
h. Air (Prevention and Control of Pollution) Act, 1981. 
i. Water (Prevention and Control of Pollution) Act, 1974. 

29. All ship breaking yards 
including ship breaking units. 
[7(b)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
e. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
f. Batteries (Management and Handling) Rules, 2001. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
h. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
i. Factories Act, 1948. 
j. The Petroleum Act, 1934. 
k. The Petroleum Rules, 2002. 
l. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
m. The Custom Act, 1962. 
n. The Merchant Shipping Act, 1958. 
o. Merchant Shipping (carriage of cargo) Rules, 1995. 
p. The Indian Port Act, 1908. 
q. The Dock Workers (Safety, Health and Welfare) Act, 

1986. 
r. The Dock Workers (Safety, Health and Welfare) 

Regulations, 1990. 
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30. Industrial 
Estates/parks/complexes/areas, 
export processing zones 
(EPZs), Special Economic 
Zones (SEZs), Biotech Parks, 
Leather Complexes. [7(c)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Batteries (Management and Handling) Rules, 2001. 
h. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
i. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
j. Factories Act, 1948. 
k. The Petroleum Act, 1934. 
l. The Petroleum Rules, 2002. 
m. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
n. The Motor Vehicle Act, 1988. 
o. The Central Motor Vehicle Rules, 1989. 
p. The Mines Act, 1952. 
q. The Custom Act, 1962. 
r. The Merchant Shipping Act, 1958. 
s. Merchant Shipping (carriage of cargo) Rules, 1995. 
t. The Indian Port Act, 1908. 
u. The Dock Workers (Safety, Health and Welfare) Act, 

1986. 
v. The Dock Workers (Safety, Health and Welfare) 

Regulations, 1990. 
w. The Special Economic Zones Act, 2005. 

31. Common hazardous waste 
treatment, storage and disposal 
facilities (TSDFs) [7(d)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Batteries (Management and Handling) Rules, 2001. 
h. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
i. Ozone Depleting Substances (Regulation and Control) 

Rules, 2000. 
j. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
k. Factories Act, 1948. 
l. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
m. The Motor Vehicle Act, 1988. 
n. The Central Motor Vehicle Rules, 1989. 
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32. Ports, Harbours. [7(e)] a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
e. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
f. The Petroleum Act, 1934. 
g. The Calcium Carbide Rules, 1987 
h. The Indian Ports Act, 1908. 
i. The Major Port Trusts Act, 1963. 
j. National Waterway Act, 2016. 
k. Coastal Regulation Zone Notification. 
l. Forest (Conservation) Act, 1980. 
m. Wildlife (Protection) Act, 1972. 

33. Highways [7(f)] a. The National Highways Act, 1956. 
b. The Central Roadway and Connectivity Security Act, 

2000. 
c. Motor Vehicles Act, 1988. 
d. The Central Motor Vehicle Rules, 1989. 
e. The Right to Fair Compensation and Transparency in 

Land Acquisition, Rehabilitation and Resettlement 
Act, 2013. 

34. Aerial Ropeways. [7(g)] a. The Environment (Protection) Act, 1986. 
b. Wildlife (Protection) Act, 1972. 
c. Coastal Regulation Zone Notification. 
d. Various State enactments pertaining to Aerial 

Ropeways such as the Gujarat Aerial Ropeways Act, 
1955, Orissa Aerial Ropeways Act, 1957 etc. 

35. Common Effluent Treatment 
Plants (CETPs) [7(h)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
f. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
g. Batteries (Management and Handling) Rules, 2001. 
h. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
i. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
j. Factories Act, 1948. 
k. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
l. The Motor Vehicle Act, 1988. 
m. The Central Motor Vehicle Rules, 1989. 

36. Common Municipal Solid 
Waste Management Facility 
(CMSWMF) [7(i)] 

a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
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d. The Environment (Protection) Rules, 1986. 
e. Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989. 
f. Batteries (Management and Handling) Rules, 2001. 
g. Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 
h. Ozone Depleting Substances (Regulation and Control) 

Rules, 2000. 
i. Public Liability Insurance Act, 1991 along with Public 

Liability Insurance Rules, 1991. 
j. Factories Act, 1948. 
k. The Explosives Act, 1884 along with Explosive Rules, 

1983. 
l. The Static and Mobile Pressure Vessels (Unfired) 

Rules, 1981. 
37. Building and Construction 

Projects [8(a)] 
a. The Companies Act, 2013. 
b. The Indian Contract Act, 1872. 
c. The Goods and Services Tax Act, 2017. 
d. Air (Prevention and Control of Pollution) Act, 1981. 
e. Water (Prevention and Control of Pollution) Act, 1974. 
f. The Environment (Protection) Act, 1986. 
g. The Environment (Protection) Rules, 1986. 
h. Hazardous and other Wastes (Management Handling 

and Transboundary Movement) Rules 2016. 
i. Forest (Conservation) Act, 1980. 
j. Coastal Regulation Zone Notification. 
k. Construction and Demolition Waste Management 

Rules, 2016. 
l. Real Estate (Regulation and Development) Act, 2016. 
m. The Building and Other Construction Workers Act, 

1996. 
38. Townships and Area 

Development projects. 
a. Air (Prevention and Control of Pollution) Act, 1981. 
b. Water (Prevention and Control of Pollution) Act, 1974. 
c. The Environment (Protection) Act, 1986. 
d. The Environment (Protection) Rules, 1986. 
e. Real Estate (Regulation and Development) Act, 2016. 
f. Forest (Conservation) Act, 1980. 
g. Coastal Regulation Zone Notification. 
h. The Companies Act, 2013. 
i. The Indian Contract Act, 1872. 
j. The Goods and Services Tax Act, 2017. 
k. The Building and Other Construction Workers Act, 

1996. 
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ITEM NO.48 COURT NO.5 SECTION PIL(W)

SUPREME COURT OF INDIA

RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s).330/2001

COMMON CAUSE, A REGD. SOCIETY Petitioner(s)

VERSUS

UNION OF INDIA AND ORS. Respondent(s)

(with appln. (s) for directions)

WITH W.P.(C) No. 44/2004

(With appln. (s) for c/delay in making deposit and appln. (s) for
directions and appln. (s) for exemption from filing O.T. and may
refer to remakrs)

Date : 17/02/2017 These petitions were called on for hearing today.

CORAM :

HON'BLE MR. JUSTICE MADAN B. LOKUR

HON'BLE MR. JUSTICE PRAFULLA C. PANT

HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Pranab Kumar Mullick, AOR

Mrs. Soma Mullick, Adv.

Mr. Sebat Ktimar Deuria, Adv.

For Respondent(s)

Date: 20W;62.20
14:47;05nST
Reason:^

Mr. Anand Grover, Sr. Adv.

Mr. Purushottam Sharma Tripathi, AOR

Mr. Mukesh Kumar Singh, Adv.

Ms. Priya Shirnivasan, Adv.

Srinidhi Rao, Adv.

Ms. Amita, Adv.

Ms. Pinky Anand, ASG

Mr. K. Radhakrishnan, Sr. Adv.

Ms. Sunita Sharma, Adv.

Mr. S. Wasim A. Qadri, Adv.

Ms. Sushma Verma, Adv.

Mr. D.S. Mahra, AOR
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MCD

Ms. Kiran Bhardwaj, Adv.
Mr. G.S. Makkar, Adv.

Mr. Shadman Ali, Adv.

Mr. Arun Kumar Yadav, Adv.
Mr. Mohan Prasad Gupta, Adv,
Mr. R.R. Rajesh, Adv.

Mr. Raj Bahadur, Adv.

Ms. Kritika Sachdeva, Adv.

Ms. Somya Rathore, Adv.

Mr. Ajay Kumar Singh, Adv.
Mr. Amrish Kr. Sharma, Adv.

Mr. Sanjiv Sen, Sr. Adv.

Mr. R.K. Singh, Adv.

Mr. Suvesh Kumar, Adv.

Mr. Virag Gupta, Adv.

Mr. Praveen Swarup, AOR

CPCB Mr. Vijay Panjwani, AOR

Animal Welfare Board

Ms. Anjali Sharma, Adv.

Ms. Sujeeta Srivastava, AOR

UPON hearing the counsel the Court made the following

ORDER

Pursuant to our orders dated 26.09.2016 and

28.10.2016, a compendium of the Indian Standards has been

prepared along with all relevant material in consultation

with all the stake-holders.

The Union of India is directed to print the

compendi\im in sufficient numbers and circulate it to all

the State Governments and Union Territories for

compliance. The Union of India will comply with our

orders within six weeks from today.
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In the event there is non-compliance with the Indian

Standards, other rules and regulations, the petitioners

are entitled to approach the conceirned District Collector

or the judicial authorities, as the case may be in a

given specific instance.

Learned counsel for the petitioner in W.P.(C) No. 44

of 2004 seeks leave to withdraw the petition.

W.P.(C) No.44 of 2004 is dismissed as withdrawn.

W.P.(C) No.330 of 2001 is disposed of.

Pending applications, if any, are disposed of.

(SANJAY KUMAR-1) (JASWINDER KAUR)
AR-CUM-PS COURT MASTER
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1-18

2. Transport of Animals Rules, 1978(as amended in
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185-343
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Development Authority (Amendment) Act 2009
[Relevant sections- Section 4(p. 344) and section
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344-355

13. Environment Protection Act 1986 [Relevant
Sections- 6 & 25(p.356)l

356

14 The Environment (Protection) Rules, 1986
[Relevant Rules- Effluent Discharge Standards,
S.No. 50(p.357)l

357-358

15. (Revised Draft) Effluent discharge standards for
Slaughter House to be notified by the MoEF
[Relevant Rules- Effluent Discharge Standards,
S.No. 50(p.360)]

359-361

16. The Water (Preservation and Control of Pollution)
Act, 1974 [Relevant Section 24(p. 373,374), 25(p.
374), 26(p. 375), 27(p. 375,376), 28(p. 376) &

362-387
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33B(p. 378)1
17. The Water (Preservation and control ofpollution)

Rules 1975 [Relevant Rules: Form XIII(p.410)l
388-431

18. The Air (Prevention and Control ofPollution) Act
1981 [Relevant Sections- 21(p 441), 22A(p. 443),
23(p. 443), 24(p. 443, 444), 31A(p. 446), 31B(p.
446), 37(p.448), 40(p. 448,449), & 41 (p. 449)1

432-453

19. TheMunicipal Solid Wastes (Management &
Handling) Rules 2000 [Relevant Rules- 7(p. 456),
Schedule II- S.No.l(iii)(p. 458), 4(p. 459), 5(p.
459,460), 6(p. 460), Form II Clause 6(ii)(p.472)l

454-477

21. The National Green Tribunal Act2010 [Relevant
sections 14(p.482), 16(p.483)l

478-493

22. IS 8895: 2015 Handling Storage and Transport of
Slaughter house by-products Guidelines (first
revision)

494-500

23 IS 1982 : 2015 Antemortem andpost mortem
inspection of meatanimals - Code of practice
(second revision)

501-515

24 IS 4393 : 2016 Basic Requirement of an Abattoir
(second revision)

516-539

81
807 



S.No. IACTS AND RULES APPLICABLE TO SLAUGHTER HOUSES Page^

2.

PRE-SLAUGHTER

Food Safety and Standards Act, 2006

• Section 92: Power of the Food Safety Authority to make
regulation with previous approval of the Central Government.

Food Safety and Standards (Licensing and Registration of Food
Businesses) regulations. 2011

•" Part IV: Mandatory licensingprovisionand infrastructure
requirement for slaughter houses. Pre-slaughter transport and
handling of animals

Food Safety and Standards (Licensing and Registration of Food
additives) Regulations, 2011

• Specifies the species of animals that can be slaughtered for
meat

Prevention of Cruelty to Animals Act, 1960 (as amended in 1982)

• Section 3- responsibility of a person to ensure the well-being
of an animal in their charge

• Section 11(1)- what amounts to animal cruelty
• Section 38- Central Government has the power to frame rules

under the Act. The rules made thereunder are

Transport of Animal Rules, 1978 (as amended in 2001

& 2009)

• Mandatory provisions on procedure to transport animals by
rail, road or air. Defines the space required for each animal
during transport and requires veterinary certificate for each
animal.

Prevention of Cruelty to Animals (Transport of

Animals on Foot) Rules 2000

• Mandatory provisions to be observed for animals being
transported on foot, such as fitness to transport certificate,
duration of travel, temperature, time and rest interval.

Prevention of Cruelt^^ to Animals (Slaughter House)

Rules 2001 (as amended in 2010)

• Mandatoryprovisions to be observed for construction of
lairage, ante-mortemprocedure and welfai'e safeguards.

• Performa ante-mortem and post-mortem fitness certificate to
be issued by Veterinary doctor after examining the animal

72-123

124-184

185-343

1-18

19-36

37-42

43-48

49-54

330.
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before and after slaughter asperrule 4(3).

Draft Prevention of Crueltv to Animals ( Regulation
of livestock market) Rules 2016

• Draft rules for regulation and management of livestock
markets including identification, sale and purchase and
loading and unloading animals fromvehicles, infrastructure
requirement at markets.

55-56

3

Environment (Protection) Act. 1986
• Central Government has the power to frame rules under

Sections 6 & 25 of the Act

356

Environment Protection (Amendment) Rules. 2015
• Mandatory infrastructure requirements to ensureEffluent

Discharge Standards for Slaughter House [Relevant Rules-
Effluent Discharge Standards, S.No. 50(p.358)]

357-358

• {Revised Draft) Effluent Discharge Standardsfor Slaughter
House to be notified byMinistry ofEnvironment. Forests &
Climate Change [RelevantRules- Effluent Discharge
Standards, S.No. 50(p.361)]

359-361

4 Central Motor Vehicles dl"' Amendment Rules) 2015
• Special requirements for vehicles transporting Uvestock

67-69

5 Central Motor Vehicles (13"* Amendment Rules) 2016
• Special requirements for vehicles transporting livestock with

exception

70-71

6 The Water (Prevention and Control of Pollution) Act 1974

• Regulates discharge of sewage and trade effluents in
rivers, streams, wells and other water bodies

363-388

7 The Water (Prevention and control of Pollution ) Rules ,

1975

• Application for consent for establishing or taking any
Steps for establishment of Industry operation process or
any treatment disposal system for discharge, continuation
of discharge under section 25 or section 26 of the Water
(Pollution and Control of Pollution) Act. 1974

389-433

8 The Air (prevention and control of Pollution) Act 1981

• Previous consent of State Pollution Board a_prerequisite 434-455

333
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to establishing or operating certain industrial plants in air
pollution control areas

• Power of State Board to enter and inspect
• Power of State Board to issue directions for closure

prohibition orregulation ofany industry, and to direct
stoppage of electricity, water or other services to such

industry

The Municipal Solid Wastes (TManagement & Handtin?r
Rules. 2000

• Regulation ofmanagement ofwaste from slaughter
houses and meat processing units

DURING SLAUGHTER

Food Safetv and Standards Act. 2006

• Section 92: Power ofthe Food Safety Authority to make
regulation withprevious approval of the Central Government.
(p.118,119)

Food Safety and Standards (Licensing and Registration of Food
Businesses) regulations. 2011

• Part IV; Mandatory detailed, method of stunning for each
specie, detailed post-mortem inspection, sanitaiy requirement
for meat processing units, requirement for equipment, pest
control, working personnel, training for working personnel,
etc. (p.161-178)

Prevention of Cruelty to Animals Act. 1960 (as amended in 1982)

• Section 11 - No infliction of unnecessary painandsuffering
during thedestruction of animai for food for mankind(p. 7, 8)

• Section 28 - Method of slaughter may be prescribed by the
religion of the community.

• Section 38 - Central Government has the power to frame
Rules under the Act. Therules made there under are (p. 15,
16)

Prevention of Cruelty to Animals (Slaughter house) Rules.

2001(as amended in 2010)

33^^

454-477

72-123

124-184

1-18
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335

• Provides for mandatory provisions for stunning and ensuring
that animals are not slaughtered within the sight of other
animals.

• Performa Ante and Post Mortem Fitness Certificate to be
issued bytheVeterinary Doctor after examining the animal
before and after slaughter ofanimals asperRule 4 (3) of the
Prevention of Cruelty to Animals (Slaughter House) Rules,
2001

43-48

POST SLAUGHTER

1 Food Safety and Standards Act, 2006

Section 92- Power of the food Authority to make regulation with
previous approval of the Central Government.

Food Safety and Standard (Licensing and Registration of Food

Business)Regulations 2011

• Part IV: Mandatory provision for processing packaging and
refrigeration requirement to be followed by the food business
operators(Slaughter Houses) and safeguards for prevention of

cross contamination and spread of diseases.

72-123

124-184

2 Environment (Protection) Act, 1986

• The Central Government has powers to frame rules under
Section 6 and 25 of the Act.

356

Environment Protection(Amendment) Rules, 2015

• Mandatory effluent discharge Standards for slaughter Houses
which Slaughterhouse, meat and sea food industry shall
follow for discharge of waste water.

357-358

• (RevisedDraft) Effluent discharge standardsfor Slaughter
House to be notified by Ministry ofEnvironment Forest and
Climate Change

359-361

3 Agricultural and Processed Food Products Export Development

Authority fAmendment^Act, 2009

• Section 12, under Chapter II mandates registration of every
person exporting any Scheduled products as 'exporter 'with
the Authority, which is the Agricultural and Processed food

344-355

85
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336

Products Export Development Authority, established under
Section 4 of the said Act

4 The National Green Tribunal Act. 2010
• Power of Tribunal to settle disputes arising from Environment

Water, and Air Acts
478-493

BIS STANDARDS FOR SLAUGHTER HOUSES
(VOLUNTARY)

1 IS 8895: 2015 Handling Storage and Transport of Slaughter
house by-products Guidelines (first revision)

494-500

2 IS 1982 : 2015 Ante mortem and post mortem inspection of
meat animals - Code of practice (secondrevision) 501-515

3 IS 4393 : 2016BasicRequirement of an Abattoir (second
revision)

516-539

86
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02/04/24, 12:38 PMGmail - Service of Applicant's Reply to Additional Affidavit filed by Respondent No.1/MOEFCC

Page 1 of 1https://mail.google.com/mail/u/0/?ik=98325ea558&view=pt&searc…d=msg-a:r2456442004121128607&simpl=msg-a:r2456442004121128607

Esha Dutta <eshadutta7@gmail.com>

Service of Applicant's Reply to Additional Affidavit filed by Respondent
No.1/MOEFCC

Esha Dutta <eshadutta7@gmail.com> Tue, Apr 2, 2024 at 12:37 PM
To: Pratyaksh Gupta Adv For MOEFCC NGT <lawquery89_1@hotmail.com>, Pratyaksh Gupta
<lawquery89@hotmail.com>
Cc: Gauri Maulekhi <gaurimaulekhi@gmail.com>, Shaalini Agrawal <shaaliniagrawal04@gmail.com>

Dear Sir,
Please find attached the final soft copy of the Applicant's Reply to Additional Affidavit filed by Respondent
No.1/MOEFCC in OA.879/22 listed tomorrow i.e.03.04.2024. Kindly disregard my earlier mail. This is for your kind
information/ record and constitutes service of the Reply.

Thanking you,
Yours faithfully,
Esha Dutta
Advocate

[Quoted text hidden]

FINAL EIA REPLY FOR SERVICE.pdf
11087K
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